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M.A. No.433/2017 IN C.P. No. 1148/I&Bc/NCLT/MB/MAH/20u

1. The Learned Representatives of both the sides are present.

2. On passing an Order under section 10 of the Code dated 28.08.20u an

Application has been moved by Financial Creditor vlz. State Bank of India,

however, today on the date of hearing the Learned Counsel of the Financial

Creditor has made a statement at Bar that the grievance as raised in the

Application is resolved by the IRP.

3. As a consequence, the Application M.A. No.433/2017 now stood redundant

and disposed of accordingly.

4. As per the provislons of the Insolvency Code, within 30 days a Report is

expected from the IRP.

5. With these directions the Application is disposed of accordingly.

Bhaskara M.K. Shrawat
Member (Judicial) Member (Judicial)
03.10.2017
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